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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 250 OF 2005 

DATE OF DECISION; 21-09-2005. 

Shri Aditya Kumar Pawar 	 APPLICANT(S) 

Mr. J.L.Sarkar & Mr.S.Nath 	 ADVOCATE(S) FOR THE 
APPLICANT(S) 

- VERSUS- 

Union of India & Ors. 	 RESPONDENT(S) 

Mr G.Baishya, Sr.C.G.S,C. 	 ADVOCATE FOR 
THE 	 RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVARAJAN, VICE CHAIRMAN 

Whether Reporters of local papers may be allowed to 
see the judgment 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Ju dgm.en t delivered by Hon 'ble Vice-Chairm an. 



CENTRAL ADMIMSTRAT1VE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 250 of 2005 

Date of Order: This, the 21st day of September, 2005 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

Shri Aditya Kumar Pawar 
Commissioner (Appeals) 
Central Excise 
Guwahati. 	 .. Applicant. 

By Advocates S/Shri j.L.Sarkar, S.Nath. 

- Versus- 

The Union of India 
Represented by Secretary (Revenue) 
Ministry of Finance 
Department of Revenue 
North Block 
New Delhi - 110 001. 

Central Board of Excise and Customs 
Through it's Chairman 
North Block, New Delhi. 

Chief Commissioner 
Central Excise and Customs] 
Shillong Zone, Meghalaya. 	 .. Respondents. 

By Mr.G.Baishya, Sr. C.G.S.C. 

SIVARAJAN, J.(V.C.): 

The applicant is a member of the Group 'A' IRS (C & CE) 

Service presently working as Commissioner, Central Excise (Appeals) 

at Guwahati. He was promoted as CommIssioner of Customs and 

Central Excise and posted at Mumbai w.e.f. 1.11.2002 and thereafter 

transferred to the present station by order dated 9.11.2002. By now he 

has put in two years ten months service at Guwahati. 

2. 	According to the applicant, Central Government employees 

transferred to North Eastern Region are entitled to certain benefits 
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induding a preference in the matter of posting on completion of the 

tenure in the North Eastern Region. It is stated that the transfer policy 

published by the Central Board of Excise and Customs in 2005 

(Annexure-B) also inter alia provided in Clause 5.8, the officers after 

completing their tenure in North Eastern Region (Assarn, Sikkim, 

Mghalaya, Mizoram, Manlpur, Nagaland, Arunachal Pradesh and 

Tripura) ................will get preference in posting to stations of their 

choice.' Based on the aforesaid guidelines, the applicant had sent a 

representation dated 19.11.2004 to the second respondent pointing 

out the guidelines and sought for a choice posting to Mumbai. it is 

stated that though the said representation was forwarded by the Chief 

Commissioner, Shillong Zone, Shillong on 23.11.2004 to the second 

respondent no decision has been taken thereon. The communication 

dated 17.52005 with, the transfer proforrna and the representation 

made by the applicant to the second respondent are produced as 

Annexure-C (Series). In the transfer proforma, as required, the 

applicant has given five places of choice posting - (1). Mumbai, (2).. 

Pune, (3). Ahmedabad, (4). Surat and (5) Kandla. It is the grievance of 

the applicant that the first respondent has now issued a transfer order 

dated 12.9.2005 (Annexure-E) by which the applicant has been 

transferred from Guwahati to Kolkata Customs (Si.No.6 in Annexure-E). 

According to the applicant, this transfer is against the norms laid down 

by the second respondent itself in Annexu re-B. 

3. 	. 	Mr.J.L.Sarkar, learned counsel for the applicant submits 

that one of the benefits available for an officer of the Central 

Government who is transferred from outside region to North Eastern 

Region is that if the transferred officer's family Is residing in the 

outside region station, the transferred officer is allowed to retain the 
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residential accommodation so long as the officer continues in the North 

Eastern Region. Counsel submits that the applicant's wife and his only 

son are residing at Mumbai in the residential accommodation provided 

and the son is undergoing his third year studies in Engineering in 

Mumbai. The counsel submits that the present transfer order is not to a 

place of his choice and that Kolkata being an outside region the 

applicant has to vacate the residential accommodation provided at 

Mumbai which will adversely affect the studies of his son at Mumbal. 

Counsel also submits that this transfer order Is made in September 

contrary to the norms as per which the annual transfers have to be 

effected by the end of May each year. Counsel submits that the 

respondents have not considered the aforesaid circumstances while 

transferring the applicant from Guwahati in the North Easter Reglon to 

Koikata an outside region station. The counsel has relied on the 

decision rendered by a Division Bench of this Tribunal on 15.6.2005 in 

O.A. No.140 of 2005 (Annexure-F) in similar circumstances. 

I have also heard Mr. G. Baishya, learned Sr. C.G.S.C. for 

the respondents, He took me to Para 4.4 of the application and 

submitted that the applicants son is pursuing his B.E. (Mechanical) 

course in K. J. Somaiya College of Engineering, Mumbai and that having 

become major he can be accommodated in hostel. He further pointed 

out that the decision of this Tribunal in O.A. No.140 of 2005 was 

rendered in the context of the educatlon of the children of the officer 

who were in the high schools and therefore the said decision is not 

applicable to the present case. 

After considering the contentions of the counsel for the 

parties I am of the view that this application can be disposed of with 

directions at the admission stage itself. The applicant is a 
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Commissioner of Central Excise presently working at Guwahati. He had 

completed two years of service at Guwahati in November, 2004. As per 

the concessions given to the officers posted to North Easter Region 

and also as per the transfer policy of the officers in the Customs and 

Central Excise department issued by the Central Board of Excise and 

Customs (Clause 5.8) the officer on completing two years tenure in the 

North Easter Region 'will get preference In posting to stations of his 

choice. The applicant in the transfer proforma has given five places In 

the order of preference for choice posting. He had also made 

representation for transfer to Mumbai or to nearby place in the 

absence of any vacancy at Murnbai. The second respondent has now 

transferred the applicant to Kolkata Customs. No reasons have been 

stated in the said order as to why the applicant could not be given a 

choice posting to any of the five places mentioned in the transfer 

proforma. It is seen from 'the transfer order dated 12.9.2005 that 

vacancies were available at Mumbai, Pune, Ahmedabad and Surat 

which have been given to other officers. The transfer guidelines 

(Clause 5.9) of Annexure-B also provides that when there are more 

persons for a particular post the officer who has served for longer 

period will be moved first. 

6. 	In the instant case no reasons are discernible in the 

transfer order dated 12.9.2005 as to why the case of the applicant for 

posting either at Mumbal or, to any other places of choice was not 

considered. Now by the transfer order dated 12.9.2005 the applicant 

has been transferred from Guwahati to Kolkata. Though the place Is 

little nearer to Mumbal the applicant has been deprived of the benefit 

of retaining residential accommodation at Mumbal which may 

eventually affect the studies of the applicant's only son at Mumbal. 
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Here it must be noted that Clause 9.1 of Annexure-B guidelines states 

that notwithstanding anything contained in the policy, Government 

may, if necessary in public interest, transfer or post any officer to any 

station or post. 

Having regard to the fact that the applicant was asked to 

submit choice stations for transfer on completion of the tenure at North 

Easter Region and the fact that the applicant had given five choice 

stations and also made representations for giving transfer to Mumbal 

or in the absence of vacancy in Mumbal to any other places of his 

choice, respondents ought to have considered the same while passing 

transfer orders in September, 2005. Passing of transfer order beyond 

May, 2005 is against the terms of the guidelines itself. In the case of 

the applicant it gives some disadvantage to him since he was not given 

a posting to a place of his choice. 

Considering all the aspects I direct the second respondent 

/ to. consider the case of the applicant in the light of the transfer 

proforma and the request made by the applicant in the representation 

(Annexure-C) and pass a speaking order thereon within a period of two 

months from the date of receipt of this order. if the applicant is not 

relieved from the post held by him at Guwahati, he may be allowed to 

continue in the said post till the disposal of the representation as 

directed hereinabove. 

The Original Application is disposed of as above. 

G. SIVARAJAN) 
VICE-CHAIRMAN 

BR 
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UWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. s'   Li 
 /2005 

Sun A.K Pawar 

-Vs- 

Union of India and Others. 

SYNOPSIS Of THE APPLICATION 

Applicant was transferred from Mumbai to Guwahati as Commissioner 

(Appeal), Central Exdse (Group 'A' Service) in November' 2002. As per 

entitlement of posting in N.E region he has been allowed to retain official 

accommodation at M-wnbai where his family is resIding and only son is reading 

in B.E (Mechanical) classes in K.J. Somaiya College of Engineering, Mumhai. 

After completion of tenure in N.E region he opted for choice stations in Mumbal, 

Pune, Abmedabad, Surat and Kandala under the NE region posting scheme and 

policy, also requested for posting at Murnbai for his son's education. 

By an order dated 12.09.2005 he has been tTaiisferred to Koikata. The order 

violates the mandate of the transfer policy, 2005, para 5.8 of which mandates 

preference for choice posting. The policy also directs that transfers should be 

made in Apifi/May of the )'ear. 

Applicant prays for modification of the order dated 12.09.2005 (Si. No. 6), 

and refers to order of this Hon'ble Tribunal in O.A. No.. 140/2005. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ' 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	 /2005 

B ETVEEN: 

Shri Aditya Kumar Pawar, 

Commissioner (Appeals) 
Central Excise, 
Guwahati. 

----Applicant, 

-AND- 

The Union of India, 

Represented by Secretary (Revenue), 
Ministry of Finance, 
Department, of Revenue, 
North Block, 
New Deilti- 110001. 

Central Board of Excise and Customs, 
Through it's Chairman, 
North Block, New Delhi. 

Chief Commissioner 
Central Excise and Customs, 
Shillong Zone, Maghalaya. 

Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulars of the order (.$) against which this application is made: 

This application is made against order No. 148/2005 dated 12.09.2005, 

issued by the Central Board of Excise and Customs (CBEC), in violation of 

1 

- 
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the norms and directives of the Transfer Policy ., and posting in N.E. 
Region in particular. 

J'nsdjctjon of the Tribunal: 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals 
Act' 1985. 	 - 

Lacts of the case: 

4.1 That the applicant is a dtizer of India and as such he is entitled to all the 
- 	rights, protections and privileges as guaranteed iindei' the Constitution of 

India. He is a member of the Group 'A' IRS (C & CE) Service'. 

4.2 That the applicant was promoted as Commissioner of Customs and 

Certra1 Excise and posted at Mumbai with effect from 01.11.2002. 

Thereafter he was transferred and posted as Conunissioner, Central Excise 
(Appeals) by order dated 961 November, 2002 in which post he is working 
now. 

4.3 That under the Government of India's policy of posting to North Eastern 

Region from outside the region, the officers are entitled to certain benefits 
eg. choice station posting after tenure of 2 (two) years, retention of 
Government accommodation at the last place of posting. 

Cot,v of instructions for entitlement of N.E Rcaion tostina- is L1 	

1. 

enclosed as Annexur-A. 

-I 
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4.4 That the applicant was transferred from Minnbai to Guwahati in N.E 

Region under the scheme and he was allowed to retain the 

'I? accommodation at Mumbai.where members of his family are residing. 

The only son of the applicant.. Shri Tarun Pawar is pursuing his B.E 

(Mechanical) degree course in K.J Somaiya College of Engineering. 

I 
Mumbal. 	 - 

4.5 That Central Board of Excise and Customs (CBEC) has forumlated a 

Transfer Policy for Group 'A' officers effective from 01.04.2005. 

Copy of Transfer Policy' 2005 is enclosed herewith as Annexure- B. 

4.6 That the department called for option in Transfer proforma, and the 

1applicant submitted the options in the proforme indicating his choice for 

V Mumhai, Pune, Abmedabad, Surat and iKandala, He submitted -. 
,/resentation dated 17.05.05 endosing the transfer proforma with the 

options, and also enclosing earlier representation dated 19.11.2003 

requesting for posting to Mumbai. 

Copies of the representation dated 17.05.05, the transfer proforma 

and representation dated 19.11.04 are enclosed herewith as 

Annexure- C (Series). 

4.7 That the Annual Ceneral Transfer in May, 2005, the name of the applicant 

vl 	 did not find, place, and he subinitred another representation dated 

22.06.2005. 

In this representation also he explained the cause of education of of 

his son, a B.E. student: in Murnbai, and requested for his posting at 

Mumbai. 

Copy of the representation dated 22.06.05 is enclosed herewith as 

Annexitre- D. 

13 



• 	 4.8. That the CBEC has issued an order of transfer No. 148/2005 dated 

2.09.2005 by which the applicant has been posted at Kollata Customs (A) 

(Si. No. 6 of the order). The applicant has been upset by the said order. In 

/the event of his transfer to Kolkata he shall have to vacate the official 

accommo ation at Mum ai, disrupting t e e ucatiort of s son an 

entailing double establishment without the benefits of posting in N.E. 

region. It is stated that the applicant was transferred to N.E region under a 

special scheme, and now the order dated 12.09.2005 denied him the 

benefits of posting in N.E region, without any reason. 

Copy of the order dated 12.09.05 is enclosed herewith as Annexure-
E. 

4.9 	That under clause 5.8 of the Transfer Policy' 2005, after his tenure of two 

years in N.E. region the applicant will get preference in posting to stations 

of his choice, but most unfortunately the same is being denied violating 

I the policy of the CRF.0 itself. Such action of the respondents is arl,ifrarv 

offending Articles 14 and 16 of the Constitution, 

4.10 That the Policy 2005 mandates that the transfer shall be normally issued 

by 30th  April in any case not litter than May of the year. The transfer order 

in September ignores that mandate without any reason. 

4.11 That the applicant submitted options for choice posting under the Scheme, 

and representations but without any reply. He craves for the liberty to 

/.,submit further representation in response to the order dated 12.09.2005. It is 

stated that the applicant has not yet been relieved from the present post at 

'Cuwahati. 

4.12 That, in an almost similar circumstances one Shri C. Rigzin, Additional 

Commissioner, who was transferred from Dih'rugarh (in Assam) to Kolkata 

instead of Mumbai, where he kept his official accommodation for cause of 
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• 	education of his children on his transfer from Mumbai to Dibrugarh, filed 

O.A No. 140/2005. 

In compliance of the order dated 15.06.2005 passed in O.A. No. 

140/2005 of this Hon'ble Tribunal Shri Rigzin's order of transfer has been 

odified by a fresh order dated 09.08.2005 and he has been posted at Pune. 

Copy of the order dated 15.06.2005 in O.A. No. 140/2005, of this 

Hon'ble Tribunal is enclosed as Annexure- F. 

Copy of the order dated 09.08.2005 posting Shri Rigzin at Pune is 

enclosed as Annexure C. 
	 'A 

4.13 That the Hon'ble Tribunal, has been pleased to pass orders in a number of 

cases of transfer orders by the respondent department and as a 

consequence, thereof, a good number of orders of transfer have been 

modified by the respondents. 

4.14 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief (s) with legal provisions: 

	

5.1 	For that the order of transfer has been issued in violation of the directive 

of posting and transfer of the appilcant, who has comple Led. inanda Lory 

tenure of posting in NE region. 

	

5.2 	For that the order has been issued totally ignoring the consideration of the 

"choice station" posting admissible to the applicant on his return posting 

from the North Eastern Region. 

5.3 For that the order has been issued ignoring the hardship of the family who 

have been staying separately for the last years and the academic interest of 

the child of the applicant. 

	

5.4 	For that the transfer order has been issued totally bypassing/ignoring the 

policy of transfer 2005. 
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'5.5 	For that the transfer order is not in public intere5t nor in exigency of 

service or reasonable administrative ground. 

5.6 For that the order of transfer being arbitrary and whimsical is violative of 

the Article 14 and 16 of the Constitution of India. 

	

5.7 	For that the order of transfer is not just and fair. 

	

5.8 	For that malice in law and malice in fact is explicit in the facts and 

circumstances of the case. 

5.9 For that the impugned transfer order, if implemented, will cause 

irieparable harm and loss to the applicanL as his family is already 

separated for the last two years and his son is pursuing BE course at 
Mumbai. 

5.10 For that the order of transfer is result of colourable exercise of power. 

511 For that in any view of the matter the applicant is entitled' to the relief 

sought for. 

Details of remedies exhausted. 

That the applicant declares that there is no remedy under any rule, and 

the Hon'ble Tribunal is the only forum now for cause of justice. However, 

he has filed representation/option without any result. 

. Matters not previously filed or pending with any other Court. 

The applicant further declares that he had not previously filed any 

application, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribrinal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 
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S. 	Relief (s) sought for. 

Under the facts and drcurnstances statd above, the applicant humbly 

prays that Your Lordships be pleased to grant the following relief(s): 

8.1 The order of the applicant (Si. No. 6) in the impugned transfer order dated 

12.09.2005 be modified. 

	

8.2 	The applicant may be allowed to be posted to his choice of posting i.e. 

/ Mumbal where his family is retained. 

8.3 Any other relief or reliefs as the Hon'ble Tribunal may deem fit and 
proper. 

The above reliefs arp. prayed for on the grounds in para 5 above. 

	

9. 	Interim order prayed for. 

During pendency of the case, the applicant prays for the following interim 

relief: - 

	

9.1 	The transfer order dated 12.09.2005 of the applicant (Si. No. 6) be 

suspendcd/staycd and he may be posted to his choice place of posting i.e. 

Mumbai. 

9.2 Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper. 

10. The application is filed through Advocates. 

11. Particulars of the I.P.O 

i) i.P.ONo. 2O 	JPJ 
II) Date of issue : 

 Issued from ç P . o  Payable at : 

12. List of enc1osuts: 
As given in the index. 



VERIFICATION 

I, Shri Aditya Kumar Pawar, Sb-. Shri Hari Singh Pawar, aged about 49 

years!  resident of Guwahati., do hereby verify that the statements made in 

Paragraph 1, 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 2, 3 and 5 are true to my legal advice and I have not suppressed 

any material fact. 

And I sign this verfficaon on thithe _y  of September, 2005. 

Signature. 

I 
/ 

I 

Ii 
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Concessiofl.S when posted to 

	

North-Eastern Region, etc. 	- 
[Swaniy's_FR&SR,PartI] 

Certain special concessions and service benefits. are admissible to 
officers transferred to the Northastem Region and Union. Territories listed 
below and toofficers posted to North-Eastern Council when they are stationed 
in the Notth-Eastern Region. These concessions are also admissible to those 
on dçputation to State Governments of Manipui and Tripura. - 

Assam 	 6. Arunachal Pradesh 

Meghalaya 	 7. Mizoram 

- 	3. Manipur. 	 B. Andaman and Nicobar Islands 

Nagaland 	; 	 9. Lakshadweep(L & M) Islands 

Tripura 	 10. Sikkim 

1. T.A. and Joining Time 
• 	 (a) On flrst appointznent.—For journeys to take up initial appointment, 

T.A. will be admissible to the Government servant and his family for the total 
distance as below- 

For journey by rail 	 Second Class fare. 
For journey by road 	... 	Ordinary bus fare. 
For journey to take up . appointment 
in A & NIL & M Islands 	... 	Free sea passage plus rail/bus 

fare as above for journey 
within mainland up to the 

• 	 port of embarkation. 

• 	 (b) On transfer.—lf the family does not accompany the Government ser- 
vant, he will be paid TA. on tour for self only for the transit period and will be 
permitted to carry personal effects up to.rd of his entitlement at Government 
cost; or can have the cash equivalent of carrying rd of his entitlement or the 
difference'in weightof the personal effects he is actually carrying and rd of his 
entitlement, is the case may be, in lieu of the cost of transportation of baggage. 

• 	Composite Tra4sfer Gtaflt will be admissible in any case. 
If the family accompanies him, he can draw the existing T.A., including 

the cost oftransporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. 
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• 	 . . ... 	CONCESSIONS WHEN POSTED TO N.E. REGION, ETC. 	283 

These provs1ons apply also for the return journey on transfer back from 
the North-East Region!Einion Temtory 

This concession Is admissible only in cases of transfer from a Station out-
side to a station in the N-B Region and vice versa It is not applicable from 
One station to another within the region 

(c) Road, mileage for transportation of personal effects.— Higher rate 
of allowance as for 'A' class cities, limited to the actual expenditure, will be 
admissible to all Government servants for transportation of personal effects on 
transfer between 1two different stations in the North-Eastern 'Region/Union 
Territory, not cgnnected by rail irrespective of the fact whether they are having 
All India transfer liability or not. 

(d). 'Joining time while proceeding on/returning from leave.—. 
Governi,nt servaxtts Proceeding on leave from the place of posting in the 
Region to a place outside the Region are entitled for the joining time as • 	follows:—_. 	, . 

• 	, 	(a) If the place ofposting in the Region is not a remote locality.—... 
(1) When the journey time between 	No joining time is • . 	.' the place of posting and the place 	admissible. 

outside the Region is 2 days or less. 
When the journey time referred to 	Journey time in excess in (() above is more than 2 days. 	of 2 days is allowed as 

joining time. 
(b) Iftheplace'ofpostjn. in the.ReEion is,a remote locality. 

(1) 	Period' of travel from the. remote Journey tim as prescribed 
locality to the specified station. 	is allowed as free joining 

• 	time. Period of travel from the 	Journey time in excess of specified 'station to a place 	2 days is allowed as outside the Region. 	 additional joining time. 

from leave. This concession is als9 admissible when the Government servants return 

	

,. 	. 

• 26 Leave Travel COncession 
(a) 

Government servant who leaves his family behind and doOs 'not avail 
transfer T.A. for the family will have the option to choose—. 

Either; 
The existing LTC to Home Town once in a block of two calendar years; 

Or: ' 	The concession for himself once a year from the station of 
posting 'to his Home Town or place, where the family is residing, and in addition concession for the family (restricted to 
the spouse and two dependent children only) also to travel once 
a year from the place of residence to the 'employee's station of 

-' 	 posting. 	 • 	- 
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SWAMY'S HA14DBOOK - 2004 

In additiOn, Government servants and families posted in the Region 
will be entitled to LTC on two additional occasions during their entire service 
career as "Emergency Passage concession", and intended .to enable, thernand 
families (spouse and two dependent children) to travel to their Home Town or 
station of posting in an emergency.. These additional passages will be 
admissible by the entitled mode and class Of travel as for normal LTC. 

Travel by air.— Officrs drawing pay of Rs. .13,500 and above and 
their families (spouse and two. dependent children.— up to 18 years for boys 
and 24 years for girls)..may perform the above LTC journeys by air as 
below—' 	.. 	. 	. 	. 	. 

Between stations 

Aizwall Lilabari and Kolkata 
(ii) 	Andaman and Nicobar Islands 	Port Blair and Kolkata! 

Chennai 
:iio 	Lakshadweèp 	S  . 	Kavaratti and Kochi. 

- 	

.5.. 	3. Tenure 
Fixed Tenure- 

(0 . For staffwith service'of 10 years or less 	Three years 
(ii) For staff with more than 10 years of service 	Two years 

Period of leave, training 1  etc., in excess of 15 days per year will be 
excluded in counting the tenure :period. However, the period may be extended 
in exceptional cases in exigencies of public service or when the employee 
concerned is prepared to stay longer. Deputation allowance will be admissible 
during the extended period also. 

Station of choice on completion of tenure.— On completion of the 
fixed tenure,'officers may be considered for posting, to a station of their choice 
as far as possible. 	' 

—Weightage for promotion, etc. 
(a) Eligible officers shall be given due recognition in the matter of.— 

promotion in cadre posts'; 
deputation to'Central tenure posts; and 

• 	(ill) courses of training abroad. 
(b) The general requirement of at.least three years' service in a cadre post 

between two Central tenure deputations may be relaxed to two years in cases 
of meritorious service. 

(c) Entry in CIt—A specific entry shall be made in the CR of all 
employees who render full tenure of service. 
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5. Children's Education Allowance/Hostel Subsidy 
If the children do not accompany the employee, CEA will be admissible 

up to class XII to children studying at the last station of posting or any other 
station where they reside. If such children are put in hostels, Hostel Subsidy 
will be admissible without other restrictions The concession is admissible to 
the officials transferred from one place to another within the North-Eastern 
Region also. 

6. Benefit of Two HRAs 
Central Government employees posted to the specified States/Union 

Territories from outside the N-E Region who are keeping their families in 
rented houses or in their own houses at the lat. place of posting outside the 
N-E Region, will be entitled to HRA admissible to them at the old station, and 
also at the rates admissible at the new place of 'posting in case they live in 
hired private accommodation irrespective of whether they have claimed trans-
fer T.A. for family or not subject to the condition that hired private accommo-
dation or ownedhouse atthelast  station of posting is put to bona fide use of 
the members of the family. These concessions are admissible also to those 
posted to Andaman and Nicobar Islands and Lakshadweep. 

Those employees who have not been posted to the N-E Region from 
outside the N-E Region are not entitled to this benefit. 

7. RetentiOn of Quarters/Telephone 
• (a) Government accomrnodation.—The facility of retention of Govern-

ment accommodation will continue to be available. Licence Fee will be 
charged at normal rates whether the accommodation retained is the entitled 

) type or below the entitled type. The facility of retention will be admissible for 
/ three years'beyond the 'norrnalpermissible period of retention. 

(b) Residential telephone in the last staton.—Residential telephone at 
the last station: will: be 'allowed tO be retained on the condition that the rental 
and all other charges are paid by the officôr cOncerned.—Appendix-9. 

8. Special Allowances 
Special Compensatory (Remote Locality) AllQwance.— Please see 

Section 6. 
Special (Duty) Allowance/Island Special Allowance.—Employees 

who have All India Transfer Liability on posting to (i) any station in the 
North-Eastern Region comprising the States of Assam, Meghalaya, Manipur, 
Nagaland, Tripura, Aiunachal Pradesh, Sikkim and Mizoram will be granted 
Special (Duty) Allowance, and (ii) any station in the Island Territories of 
Andaman, Nicobar and Lakshadweep will be granted Island Special 
Allowance. (For rates and conditions governing the grant of these allowances 
see under 'Compensatory AllowOnces' in Section 6). 

Jç C - 



  

TRANSFER POLICY - CBEC - (2 

2005 

FOR GROUP 'A OFFICERS OF 

THE INOIAiLRE/ENUE SERVICE (C & CE) 

4 
t l  

I WRODUCTION 

 Li 	The Ministry of Finance has taken major initiatives for tax reforms, 
including reform of, tax administration with an emphasis on reducing 
inter-face between the tax payers and adininistratiOn imparting 
greater transparency ndHminimiling discretion so as to ensure 

efficiency and.reognitiOflOf merit and honesty. 

The successful implementation of tax reforms depends on the 
efficiency of the delivery system. A significant contributor to the 
effectiveness of the admiiiStratiVe machinery is a credible human 
resource development policy, which offers opportunities for 

excellence and career advancement through a proper placement 

strategy: 	 . 	 . 	
. 

1.3 	
The existing placement policy has been in place for over a decade. 
Based on the experience of its implementation, a review of the 
p 'ent syscern of transfrs and postings was carried out. 

,4ccordingly, a new Transri Placement Policy (herein after referred 
to as the Transfer Policy) or.Group 'A' Officers of IRS (C&CE) has 

been formulated. The new tansfer/Placement policy, shall come into 

effect fromç Prili 2 PO~ 	, 

SALIENT FEATURES OF THIS TRANSFER POLICY 

The salient features of this 
• , 

	 Transferare as'follows:a) All 
transfer andpstingS of.Group 'A' 

. 

officers of IRS (C&CE) shall be 
effected by the Board/Placement 

Committee orontheir ' 

recommend2tiofl'aS stated 	' 

hereinafter; 

The Transfer pdlicy has been 
fOrmulated for officers at different 
levels; 

. All stations have been categorized 
in three classes and ten ijre of stay 

• 	in different classes of station has 
• 	been prescribed; 

All posts have been divided into 
two categorizes; namely, Sensitive 
.and Non-SenSit . ve; . 

All posts have b.eën categorized as 
field and non-field posts. 

Guidelines for dealing with 
different types Of 'compassionate 
qrounds"casS have been laid 
down.; 

All annual tarsfer ordeS shah be 

V normalty issued by 30 
h April ana, 

1 

I 

a: 



/1 
/;nanv case, 

May'of the year. 

2.2 A correct and complete database is a sine 

1/ 	I  qua non for operationaIiSng the Placement 

1/, 	1 Policy. CBEC shall ensure that the database 
'A containing the profiles of all Group 	officers 

is regularly updated. 

2.3 All grievances arising out ofthe 

• 	
implementation of This Transfer Policy shall 
be addressed in accordance with the 
guidelines issued by the Department of 
Personnel &Traifliflg,OfllY after the officer 
has joined his new assignment. 

Transfer Policy shafl not be applicable to 2.4 This 
the transfer of Chief Commissioners 

/DirectOrS General.: 

ti ..  

I P 

3.0 THE BOARD! PLACEMENT COMMITTEE: 

3.1 	The Board will recommend proposals for 
posting of Chief Commissioners /Directors 
General and CommissionerS .fOr approval of 

the Government i.e. Finance Minister through 
Revenue Secretary and Minister of State 
(Revenue). Joint Secretary (Administration), 

• CBEC will serve as Secretary to the Board for 

• this purpose. 

3.2 	The Placement Committee will..be the final 
authority for transfer of officers below the 
rank of Commissioner, provided the case falls 

within the purview the existing guidelines. 
After the proposals are drawn.up and 
approved by the Board, the Chairman shall 
consult MOS (R) before givingeffect tothe 
annual transfers proposals Approval of the 
Government will be require&Ifl case a 
deviation from thé existing guidelines has to 

be made. 	 •• 

3.3 	The Placement Committee shall consist of the 

following: 	• 	•. 

• 	Chairman; 	 • 	• -. 

• 	Member (Personnel and 

Vigilance); 	 . 	..r. 
One Member of CBEC to be 

nominated, ii rotation 1  by the 
Chairman of the Board for a 
period of six months; and. 

Joint Secretary (Admn.) posted 
in CBEC 

3.4 	• The minutes of the meetingof the 
Board/Placement Committee.ShatI be drawn 

up and approved by ailMembers within 24 
hours in a meeting (ricit bycircuIatOfl). These 

must be approved by the compeeflt 
authonty'.'flthin thirty days. 



TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS , 

W 4.1 	. In case of Co 	sion5afld thief 	 - - 

/ I 	çnmiss1oners/ Direct 	General, the Board 

r 	}7wiIt recommend both &e station of posting 

................... 

4 2 

	Off icersbel0W the rank of Commissioner will 	- I 

	

	
' 

be placed at th&dISPF of the Chief i -  

' CornmS.Si0ner/ Directc Genera 	fl , :.: .  

	

fuher deploymee onsideriflg the 	- 

officers for ftIrtler detoymeflt,the Chief-v 
- 

 

Commissner/DirectGene 	
shall keep in 	 • 	. 	 - 

c,ind the old cyce ofstiflg bfthesid 

0er  considering whoard has placed 
1. - 	 - 	

. 	 , 	 • 	. . 

that off1cer at their dO5al 	- 	

' 	 - 	- 

4 3 	The normal pctice 	
sfer on romotion 

In individual cases ttis may give rise  
hardship Hence, this may be decided by the 1 

,Board/Placeent CoItee For m 	this 

	

i purpoSe thearant ofSenlor Time Scale/Non 	' - --S- 
- 7 Functional Selection Cde shall not be 

. 
 

treated as promotion- 	r- 	, 

4 4 - 	1 (Direly ecruitd / nr 	
Group lypromoted  A :_ 

officers shall be givefl intnslve training in 

- accountancy for a ocd of 2 3 monthS 
daring the priod of ;rob 	/ uOfl 	 ...... 

promotion. Upon coir.PietOn of training, 	.. 

	

ri rrtiv recruited OTTFS shall be normal'y 	 - 

SI 

posted toa class A atiOn, whereas the 	- 	 .. 

	

-- _ 	J_pffcers prooed frrM,  Group B to Group 

shafl, nrom0tto1, e transferred out of the 	 -  

	

- 
- 	

tin. wh 	t wdre 
work i ng,Unje5s the atanCe service is ess' 
than three years Fixther, in view of theS. 

I 
sensitive nature ofe)ob,iAPPrai5ers, on or ç 

	

I 
after promotion to the post of Assistant 	- .. 

Commissioner, will ot continue to remain 	 - 

posted in the Comtoflerate which 	 Z4 2~ -  

exercised 

	

16risclictjon over the CustomS 	
' 

House on whose cae th,yNere originallY - 

borne 
 

	

- 	 - 	 -) 	
11. 

 

t 	 - 

	

4.5 	As faras possible o  ci officerShall spend the 
,. - 	 . - 	. 	.-  - .. 	..,. 	-.-,.- 	

. 

1 first nine years 0feice on field post 	 -- 

JAII posts in the Coirmssionerates of 	r4 

CüstdThS Cetral oseSerVIc Ta and tte 	
- 	- 	 - 

r .-  - 	 ' . 	. 	 -c-  - DirectorateS of ReUe intelligencend 	- 

Excite 	nc IntQee hive bee 

categorized as field posts Officers ptond 

' 

 m mi ircludin the rantCO55ios shall 	 - 

t ordinarilYbeP0St0 ield assignments for 
	-& - 	 - 

7 	- at 'east 5,3afld 2 	
ar rëspeCtielY. .ineach -. 

of the first 3 dca 	ofthei 	reer.-  	
.;. -. 

repectilY.DU 	the fist six yea, the -  ,- 	-  - 

- officer shall not or .riaritY . beiveh a posting - 	 - -  

- 
outside the depaiflt or sent on  

deputatiOn, and si:ulci be given exOSYre In 

Central E<ciSE, Se—iiCe Tax and Customs 

branches, as far 	ossible. After completing 

I - 

I 

-.-- 

;-: 

• 	- 

--S 

- 	- 

-- 
-:--- 

.•- - 

- 



six years of service, an, dficr may be posted 
to the Board asan Under Secretary. 

As far as possible, the senior,.mOSt officer 
may be posted as the Executiv.e 
CommiSSiO'fler However, ece posted, a 

commiSSiOner.w 1 U not be moved out of the 

executive chare merely, because an officer. 
senior to him has replaedthehithert0 Junior 

non-executive Commissioner at that station. 

7 	The officers will, as far as possible be 
rotated between the Customs and Central 
Excise branches everVtWQ.Yer 5  and . 

adequate experience in Srice. Tax branch 
will also be ensiàred as far as possible. This 
shall be done..after the AnrUalTrafl5ferS have . 
been effected:. At stations ihere there are 

	

separate Chief'COmmiS.iP 	of Central 	. 

Excise and CUstoms, a committee of all such 
Chief Commissioners shail.ollectiVeIY decide 

on the rotation between the two branches at 

that station.'At other . statiOnS, local rotation 

will be done jointly by the Chief 
Commissioners who exercise ccntrol over the 

posts located at that stat'pflH 	. 

5.0 CLASSIFICATION OF STATIONS ;  FIXATION OF TENURES OF POSTING AND 

ROTATION BETWEEN THEM 	'. 

5.1 	The various stations 	er Group 'A 

officers may be posted have been 
categorized as Class A, Class B and Class 

C [AnnexUre i-itt) Such categorization 

is based on the twin criteria of revenue 
collection, and the numbir.0f Commissioner 

level posts at a station. 

5.2 	
The categorization of stations may be 
changed by the Board with the approval of 

the Government.  

5.3 	
The States in the country, have been divided 
into 4 areas viz East, West, North and 

South [Annexure-IVI AnoffIr shall not 

serve in an area 	rr 

	

for ore than a total of 	- 

14 years (hereinafter referred to as a, cycle) .  

during his entire tenure up to and including 
the rank of Corn missioner.Pf which tenure in 
an 'A' station shall be foi.a maximum of 6 
years. The tenure shállflOt be less than four 
years in a Class 'B'statiofl and not less than 
two yearS'ifl a Class C station. The 
maximum totalteflure.p.f an officer in all 
Class W. stations during his.service upto 

• 

	

	 and including the rank of Commissioner 
shall be 16 yéars..ThetflUre of posting in 

• 	. 	Customs Overseas. .IntJUg.enCe Network . 
shall not exceed threeye.a.IS. A stay of more 

• than nine months in a station (to he 
computed as e 31:O.eCefler o f  the 

previous year) v:iii.be.treateC 2.
. 

• 	year, and the length.'çf the period of stay 



shah be counted from the te of jo ning 

An officerpoSted in Class 	
or B station 

can opt to move to a lower,categ0rY station 

Tj J 	after he has om , 	
pteted at east halt his 

tenure in that station.- 

An officer shaU be rotated between 
t h e 

5.4 three different classes of sati0flS. After 

) 

	

	
o rnpleting one cycle of pstiflg,. the officer 

shall be moved to another area. Further, as 
far as possible1 an officer shall serve in at 

least two areas of the cou.trY viz. North, 
South, East, and West, diflg his career 
uptO and including the rak of 

Commis5i0n 

it may be clarified that a officer can be 
posted from a Class 'A stiOfl to a Class 'B' 

or Class 'C station (not 	
cesSarily in that 

order) in any other area and vice versa, 
provided that if he.had baefl posted in that 
area earlier, a minimum period of 2 years 

	 - V  

should have elapsed befce he can be 
	V 	

V V 

posted again to the same area (called 

cooling off period). 	
V 

All postings in the Board and deputation to 
	

V 

5.5 
I technical posts in the Department of 

Revenue, Central EconOic Intelligence 
Bureau (CEIB), EnforCe.ent Directorate, 	

V 

Authority for Advance Rulings (MR), 
Competent Authorities ICAS), Appellate 

V 	 V 

Tribunal for Forfeited pyperty (ATFP), 
custornSt Excise and Seice Tax Tribunal 

V 	

V 	 V 

r,v
• (CESTAT) and Settlemt Commission shall 

not count towards calcleti9 .fl of stay at a 	
V 	 V 

particular station/area but may be so 
counted at the option c the officer. 
However, an officer who has been on 
deputation to any one of the aforesaid 

bo di es shall not 0rdiflaity be considered for 
another deputation to any Of the aforesaid 
organizations When a officer applies for 

his 
clearance fora posting on dputati0nSI.V 

previous history of poiflQ will be H ; 

considered white giving cadre clearance. An 
officer shall invariably b e transferred out of 
the station in which he was on deputation 

V 

on his return. 	

. 	 V 

5.6 	
in order to encourage officers to seek 	

V V 

V 	 lass 'C' 	atiOfl, the postings in C  
Government shall sa.nCtiO 

At least cne vehicle for office 
a) 

use in every Class 'c station 

irrespeCe of the level of the 

V 	
officer hadiflg the office; and 

h) 	
• 100 per :nt houSing faclitie5 

at the Cfcer ICVCI to the extent 	
V 	

V 

p055 5 

C) 

 

T h e sfflg poir-t for 



computing the stay, in Class A',  - 

If 	 'B' or 'C' station shall be the 
date of joining at the station. 

Joint Secretary (Admn.) posted in CBEC as 
its Member-Secretary 	

rV 

.8 	The officers after completing their tenure in 
North Eastern Region (Assam, Sikkim, 
Meghalaya, Mizoan, Manipur, Nagaland, 
Arunachal Pradesh and Tripura), jammu 
and Kashmir, NACEN and its Rilsand 
Vigilance Directorate and CESTAT will get 
preference In posting to stations Of their 

choice. 

When a certain number of offlcers are due 
for moving out ófa station to a new station 
or by local rotation to new postings in the 
same station for the reason of having 

: 	completed their tenure, but cannot be so 
moved due to inadequate number of 
vacancies available,the officer who has 
served for longer periods will be moved 

first. 

5.10 	The station of the posting will be taken as 
the actual place where an officer is posted 
and not head quarters of ComrnisSiOflerate/ 
Directorate to which the officer is posted; 

6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-SENS1T1V 

6.1 	All posts in CBEC have been classified into 
sensitive and non-sensitive with the approval 
of the Government: [AnneXUre -V] 

6.2 	1  Ordinarily, the tenure of an officer on a 
sensitive post shall be two to three years at 

one stretch. 

7.0 POS11NS IN DIRETORATES OF REVENUE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

7.1 	In the DirectorateS of Revenue Intelligence, 
Central Excise Intelligence, Vigilance and 
Systems, the respective Director General will 
propose a panel of names for the 
consideration of the Board/Placement 
Committee. Individual officers will be 
selected by the Board/Placement Committee, 
which will also indicate their station of 
posting. 

7.2 	The maximum length of tenure in:the 
Directorates of Revenue Intelligence, Central 
Excise Intelligence and Vigila:ne will be three 
years, subject to the conditiQfl that no officer 
shall spend more than six yers nthese 
Directorates during his entire service career. 

8.0 POSTING ON COMPASSIONATEROUNDS 



-I 	In case an officer seeks a pasting to a 
particular station on medic grounds the 
Board/Placement Committee is Iempowered 

to take a decision on his plee:'However, if 
required, the Board/Placement  

may refer the case to a Medical Board. 

8.2 	In case of working couples, ifthe.spouse of 
an officer is working outside the Department, 
posting in the same station may. be  allowed 

- 

	

	subject to the instructions 'issued by the 
Department of Pecsnnel & Training on this - 

issue. 	 .' 	 . 

8.3 	' 	In case where the spouse is also an officer of 

• 	the Department, both the officers should be. 	- 

• 	posted to the same station r theY are 
otherwise eligible, provided tht jointly, they 	

, I 

do not occupy more than 50 per cent of the 

posts in that statipn  

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST 

9.1 ' 	Notwithstanding anything.CCfltaiéd in this  

policy, Governme,nt may,-ifnçceSSa'in 	. 	-• 

public interest, transfer or post;añy officer to 

any station or post; 	 .• 

9.2 	An officer against whom the CVC has 
recommended initiation of vigilance 
proceedings, should not normally be posted 
or remain posted at the statiOn where the 
cause of the vigilance proce'ed.igS originated.  

He shall also not be posted bn:'a sensitive' 
charge. This restictiOn will remain in . 
operation till such time the vigilance matter 

is not closed. 	.. 	 .. 	 •. 

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER 

ORDERS.  

An officer under orders of transfer shall be granted rned Leave or Study Leave only after he has joined his new place of 

posting. The period spent on Earned Leave or Study avê Will not count towards computation of tenure in that station or 

cooling off period. Officrs 	
pc9ceed on EarneLave or study leave without completing the minimum tenure 

prescnbed for the statior ar 	Will 
have to rejoin t sam sta on for completing the prescribed tenure In other cases te 

ard/Placement Commioe will decide their posti'g after they rejoin on completion of tne Earned leave/Stucy e4e 

- 	 Annexure-I 

CLASS A STATIONS 

I. Mumbai (including mane and Belapur) 
2 Delhi (including Faridabad, Gurgaon, NOIDA and.Ohaziab.ad ). 

chennai 
Kolkata 
Bangalore 
Hyderabad 
All posts in the Customs Overseas Intelligence tswork (COIN) 

Annexure-Il 

CLASS 'B' STATIONS 



1/ 

Ii 

ALLHABAD 

MANGALORE 

COCHI' 

BHUBANESHWAR 

INDORE 

RAIPUR 

TRICHY 

MEER.. 

10, 	VIZAG 

 • 	JAIPUR 

 CHANDGARH (INCLUDING JALLANDHAR) 

 PATNA 

 LUCKNOW 

 KANPUR 

 RAIGARH 

 PUNE 

 VADODARA 

 GOA 

 SURAT 

 JAMNGAR 

 KANDIA 

 LUDH1].NA 

 NAGPUR 

25, NASIK 

 RANCH! 

 RAJKOT 

Annexure-Ill 

S.No. 

 

 

 

 

 

 

 

0 

CLASS C ,  STATIONS ANNEXURE-IV 

STATION 

AMRIT5AR 

AU RANGABAD 

BELGAUM 

BHAVNAGAR 

BHO PAL 

BO LP L. 

CAL! C.iT 

CO1TORE 

DAMA 



0 10, 	DIBRUGARH 

// 	11. 	GUNTUR 

12. 	GUWAHATI 

I?4 	
13 	 GWALIOR 

fy 	14. 	HALDIA 

15. 	HAZARIBAGH 

/Or/~, 	
16. 	JAMMU&KASHMIR 

JAMSHEDPUR 	: 

JODHPUR 

MADURAI 

MYSORE 

PUNCHKULA: 

PONDICHERRY 

ROHTAK 

SALEM 

SHILLONG 

SILIGURI 

TRIVANDRUM 

TIRUNELVELI 

TIRUPATI 

TUTICORIN 

VAPI 

REMAINING CITIES(OTHER.THAN CLASS 
'A' AND CLASS 'B' STATIONS) 

Annex u re- IV 

North Zone: Jurisdictional areas of Chief commissioners of Customs & Central Excise of 
Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh, 
Punjab, Uttaranchal, UP, Delhi, Haryana, Rajasthan & Union Territory of Chandigarh) 

East Zone: Juridictional areas of Chief Cd 	issioners of Customs & Central Excise of 
Bhubaneshwar, Kolkata, Ranchi, Shillcng,.Pátna (fnlling in the States of Bihar, Orissa, 
Jharkha nd, West Bengal, Meghalaya, Nagaland, Assam, Sikkim, Manipur, Mizoram & Union 

Territory of Anda man & Nicobar). 

West Zone: Jurisdictional area ofChief Commissioner of Customs & Central Excise of 
Ahmedabad, Mumbai, Pune, Vadodara, NagpUr & Bhopal (falling in the States: Gujarat, 
Maharashtra, Goa, Madhya Pradesh, Chhattisgarh & Union Territory of Daman & Diu) 

South Zone : Jurisdictional area of Chief ,  Commissioner of Customs & Central Excise of 
Bangalore, Chennal, Cochin, Coimbatore, Hyderabad, Mangalore, \Jisakhapatnam (falling in 
the States of Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of 
Pondicherry & Lakshadweep) 

Annex u re-V 

cc:ntnn Or D?O n:o sensve and non-sntve: The fo cir poets h a ve been 

categorized as sensitive and nbn-sensitive: 



ms Commissioflerate 
- 

Section/Braflth 
Category 

'A' Group 	post 
4. Sensitive  

1. Commissioner 
Sensitive  

Commr.(Gen.) 
Non- 

Commr.(APPea's) Sensitive 

- Non- 
Commr.(Ad).) Sensitive 

Preventive 
Sensitive 

Addl./it 
Commr./DC/AD : 

Legal 
Non- 

Sensitive 

Rummaging & 
Sensitive 

Intelligence 

SuB 
Sensitive 

Air Intelligence Sensitive 

Airport 
Sensitive 

Town Intelligence. Sensitive 

All Appraising Groups Sensitive 

Docks/Shed 
Sensitive 

Statistics 
Non- 

- Sensitive 

Audit 
Non- 

Sensitive 

Review 
Non- 

Sensitive 

Tribunal Non- 
Sensitive 

MCD 
Non- 

• Sensitive 

All other charges 
Non- 

hich do not involve Sensitive 

regular dealings with 
• 	 the public 	- 

B. Central Excise CommiSSi0flete 

• 	Section/Bh1h Category  

S.No. • Group A' post 
Sensitive  

1. CommisSioner 
Non- 

Commr(APPea) S ensitive 

Non- 
Commr.(Ad• Sensitive 

Anti-EV2SIOO 
Sensitive 

Addi /3t. 

Corn mr 
Lec3 & Non- 

AC)UOC2CIOO 



1 
P&V Sensitive 

Audit Non- 
Sensitive 

Divisions Sensitive 

Review Non- 
Sensitive / 

Technical/Audit Non- 

Sensitive  
- Chief Non- 

Commissioners Sensitive 
Unit/Office 

C. Diredorates 

S.No. Group 'A post Section/Branch Category 

1. All posts in DGRJ Sensitive 

2 All posts in DG (V) Sensitive 

 All posts in Central Sensitive 

Bureau of Narcotics 

 All posts in DGCEI Sensitive 

S. All posts in CDR Non- 

Office Sensitive 

6. All other Non- 

Directorates Sensitive 



OFFICE OF THE COMMISSIONER (APPE 
VSIQMS & CENTRAL EXCISLWHATI 

GUWAHATI - 781005 

C.No. 11(3)1/COMMR(A)IPF!GHY/041 	c '3 	 Date: I 

TO 

The Commissioner, 
Directorate of Org. & Personnel Management, 
Customs & Central Excise, 
412-A, Deep Shikha Building, 
Rajendra Place, New Delhi.8, 

Please refer to the Directorate letter vide F.No. 8111/B(Data bank)/OPM/2004 dated 
25.4.05 which was circulated by the Chief Commissioner, Central Excise & Customs, Sh!!ong 
vide F.No. 11(3)4/CCO/SH/04 dated 26th April, 2005. 

It is to bring to your knowledge that when the above letters arrived I was on medical 
leave an have joined my Office only on 16th May, 2005. During my absence my office filled up ,  
the desired proforma on 55.05 andsent the same on 5.5.05 to Chief Commissioner Unit, 
ShiUong for onward transmission. In this connection I consider it necessary to bring to your 

1,,knowledge that on 19.11.04 Ihad formally sent a representation to the Chairman, CBEC, New 
Delhi requesting for a transfer to 'Mumbai on completion of my tenure in the North East Region 
A copy àf the representation was also endorsed to the Member (P&V). My representation was 
later forwarded to Member (P&V), CBEC, New Delhi by the Chief Commissioner Unit, ShiHor'g 
vide F No I (22)6/CCO/SH/04 dated 23 11 04 No decision appears to have been taken by 
the Board on the said representation. 

I understand that an exercise for conducting Annual General Transfer is presently under 
way, I am therefore once again sending a copy of my representation for taking approprrate 
action at your end. I am also enclosing duly filled in proforma-1 for taking further action in the 
matter; 

Enclo 1 Copy of Representation 
tdated 1911 2004 

2.Proforma-I 
(AKPAV'/AR) 

LI 
 JtOMMISSIONER (APPEALS) 

C No 11(3)1/COMMR(A)/PF/GHY/04//aj 	 Date 

Copy forwarded for information and necessary action to 

The Chairman, CBEC, New Delhi. 
The Member (P&V), CBEC, New Delhi. 

3, 	The ChiefComrnissioner, Customs & Central Excise, Shillong. 	 •. 

(A K. PAWA R) 
Q EEj 

- 	 d 



4. 

ROFORMA 

TRANSFER PROFORMA 

Name of the Officer 	 A.K. PAWAR 

SI. No. in the Civil List 	 227 ( Civil List o12003 ) 

Designation 	 COMMISSIONER 

Comm'ie/DtefOflice3 in whchworking and/or 	CENTRAL EXCI SE 

posted at present 	 (APPEALS 

Date from which posted in the present Comm'te/Dte 9,1I .02 ( Date of joining 
in Guwahati 3.2.2003 ) 

Date of Birth 	 23.01.1955 

) Name of the Home Town .& State 

	

	 SOLAN ( HIMACHAL 
PRADESH) 

2. History of Posting since cntr' into the Group "A" 1C& CES Service in the 

Prescribed Prolorma 

So1 0ME U__ 
H . 

Commr., Kanpur 	. Kanpur Kanpur 1982 	 1985 

I 	2. .Asstt. Commr., 
Central Excise  

Kartpur Kanpur Agra January,1986 	August.198 

Central Excise, ' 	 7 

3. .Asstt. Commr., Bombay - II Bombay-It Bombay August, 1987 	1988 
• 	

• Central Excise, 

Asstt. Commi., Customs 	. 

Bomby_ •__  
Customs Bombay 1968 	 1992 

:. 

Customs, House, House, 
QM  a_ Bombay 

5..: Dy. Commr., Customs Customs Ahmeda ' Sept., 1992 	1994 

Customs House, 	. House. bad 

Abmedabad Ahmedabad  

5 	•. 	 : 

. 

Dy. Commr., Atimedabad Ahmedabad Abmeda 1994 	 1999 

Central Excise . bad  

7 AddI. Dir., Directorate . Mumbat May, 1999 	July 2000 

Inspection of 
Inspection. 

I West Zone, 
Mumbai 

8, AddI. Dir.  Mumhai 	. 

________ 
Mumbai July, 2000 	Dec., 2000 

ciTTt AddI. Commr. Mumbat-VII Mumbal- VII Mumbal Dcc. 2000 	Aug. 2002 

Central Excise, 

 
Mumbai 

I Addi, Commr., Chief 	. 	 C.C.unit, Mumbal Aug. 2002 	31-10-2002 

alExccmUfflt,MUmbTh 

1 Commissioner 

Mumbai 
SFULLONG 	.1 Guwahati Guwaha 03-02-2002 	date 

3. If 	want posting to a particular you station, name the five 	(1) 	MUMBAI. 	(2) 	PUNE 

different 	stations 	in 	order of preferences and give 	(3)AHMEDABAD 	(4) 
SURAT& (5) KANDLA reasons: 

REASONS 	My only son is 
presently 	studying in 

Enginecong in . a College in 
Mumbai. 

	
He 	has 	airendy 

completed 	2 	ycal s 	of 	his 
- course 	and 	is 	yet 	to 

complete 2 remaining yChS 

br 	getting 	a 

dcgree.TherCiQtC. Illy 

lrcscIlcc 	is 	ncccsarv 	in 

., 



(se .  

14umbai or in a ncrcb 
place 

4. If your spouse is employed and you seek posting to a 
particular station or retention at the Same place give 
'c6iip1ete :  details or such employment, designation of 
sppuse, pay and whether the job is transfercable or not 

S 	Other relevant information, if any 
1,. 

On 

- 

	

• 	 ." 	1 

-I 

: 	 •,!• - 	,.. 

- 

J 
( 	 ..- 

('•' 	
v.a. 

,- 

I 	, 	I  

ft 	 ' 

j 
 "? 4 ' 	 - 

'I 

:.  

Not applicable 

I have since completed 
normal tenure in the North 
East Region on 2.2.2005. 
My case nay be considered 
for posting to a station of 
choice i.e Mubmai, as per 
the Incentives granted for 
Serving in reniote areas vide 
D.O.P. Instructions dated 

'i 14 i December, 1983 and 
subsequently, amended from 
time to time. (Chapter 23 of 
Swamy's FR-SR-Part-I 
Hand Book, 2005 

Recently issued Transfer 
Policy of the CBEC also 
lays down that the officer 
who have completed their, 
terjn in the North East 
Region and Jammu & 
Kashmir should be given 
preferences in posting 

(iii)During my entire service 
of nearly 25 years I have 
worked in one Class'A' 
city i.e Mumbai that too for 
a period of 8 years only. I 
have mostly worked in 'B' 
and 'C' cities only. 

(iv) As per my information 
there is no vigilance case 
pending gainst mc at 
present. 

Note: Option only in respect of station ivill be e,,tcrtaincd and rcquesl.v for specific 
postings in a particular SI7IIOU will not he considered. 

Signature of the Officer 

Station  

The particulars given in Col. i& 2 above are verified and found correct. ,  

Signature of the Officer 
With Designation 

.. K . 

I,.. 



jt

Fo 

The ,Chairman 
Central Board of Excise & Customs, 

- Dcptt of Rcveiue, Mu1istry of I rnaiice, 
.4,orth.B1ock, 

New Dcliii 

'. 

( Thiough proper channel ) 

Sibject :. 	Request for transfer to Mumbai on completion of normal tenure 
in the North-East Region. 

..In pursuance of Ministry's Office Order No, 168/2002 issued under F.No. 
A.320J 2/.! 0/2000-AD.I1()v"l 11) dated 1st November, 2002 1 was promoted as Corn-
'uisioner and assumed the charge of Commissioner of Customs and Central Excise at 
Mwii1ai on 1st Novcwber, 2002. Thereafler vidc Ministry's Order No. 78/2002 j 5 L. 
sued under F.NO.A. 320 12/]O/2000AD11(VOIJ1) dated 9th November, 2002 1 was 
posted as Commissioner, Central Excise (Appeals) Guwahati, Ever since I have been 
working as Commissioner. Central Excise (Appeals) in Guwahati and during this pe-
riod I flever,  made any reprcsentatjo,i to the Board seeking transfer/posting. Now that I 
have completcd.my normal tenure of two years in the present charge I am making a 
formal request for transfer/posting to Mumbai on the following grounds 

(i) I have since completed my nonnat tenure of two'ears period as has been 
outlined in the Guide Lines mentioned in the Incentives For Serving In Remote 
Areas like North-EastG1 M.F, O.M No. 20014/3/X3-Ejv, dated the 14th Dc 
çembcr, 1983 read with O.M No. 200 14/3/83-E,1V dated the 301h March,1984 
as amended (I am enclosing a photocopy of the relevant instructions for ready 
reference )J. And also Ministry's Circular under F.No. C.50/60/2004-AD1I re-
garding Transfer Policy ()1 Indian Customs and Central Excise Services Group 
'A' officers wherein GuvaIiatj has been shown at Serial No. 12 to be a Class 
'C'. station where the nonnal tenureis two years. 

(ii)I am an officer of IRS (C&CE), 1980 batth and belong to the state of 
Hirnachal Pradesh In view of the above mentioned North-East lncerìtivcs I was 
allowed to metam my official accommodation at the station of my last posting i e 
Mumbam This certainly helped inc a lot In as much as I was able to put uly only 
SOfl in an Engineering College at Mumbai where he is presently doing 13 E (Me-
chanical Engineering) He has still to complete two more years in the same En-
neèring College to complete his graduation. My presene is therefore required at 

• Mumbal, 

(jj)I4iintaining two establishments has not only been economically taxing but it 
habecn quite stressful also The present posting for such a long time away 

PN, from my family has arcady started taking its toll both ccononucallv as well as 

Could 	P12 
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2
physically in as much as I have already become a victim of high blood prcssuic 
.andother related problems. This has also started affecting not oiily my health 

but has also affected discharge of my official duties as well. 

• 	•.H (iv) During my service of last. 24 ycais or so I have always carried out 'my 
lunctions with utmost efficiency and sincerity wherever posted. It will not be out 

• 	 of place to mention that 1 have some personal obligations as well to fulll as a 

dutiflul husband and as a caring father for my only SOU. Now that I have Since 

• . completed my normal tenure period in Guwahati I surely deserve and expect a 
.:.chaigc. lexpect that the Govt. will fulfill its commitment as spelled out in the 
• North-East Incentives by considering my representation favourably by transfer- 
• ring/posting me to Mwnbai . I am looking forward to a positive and carlydeci- 
• ' sion in the matter. For this act of kindness, I shall ever be grateful to the Board. 

Yours faithfully, 

0/,  L (A. K. PAWAR) 
COMM] SSIONER(APPEALS) 

CUSTOMS & CENTRAL EXCISE 
GUWAIIATI 

Copy for  information and necessary action to 

The Member (P&V), Central Board of Excise & Cfstorns, I)cptt. of Revenue. 
Ministry of Finance, North Block, New Delhi. 

(A.K.PAW) 
COM MI SSIONER(APPEALS) 

CUSTOMS & CENTRAL EXCISE 
GUWAHAI1 

• 0 • 



I 

-. 

___:.__ •-•"- 
00 

Date: -22/06/2005 
he Chatrman . 

Central Board of Excise and Customs, 
Deptt. Of Revenue, Ministry of Finance, 
North Blbck, 	- 
New Delhi. 

Sir, 	 -' 
(Through proper channel) 

- 	
Subject-Request for transfer to Mumbai on completion of normal tenure in 
The 	'North-East region. 

In pursuance of Ministry's Office Order No. 168/2002 issued under F.No. 
A.32012/10/2000-AD11 (Vol.11) dated 1 November, 2002 I was promoted, as 
Commissioner and assumed the charge- of Commissioner of Customs and 
Central Excise at Mumbai on 1 November, 2032.Thereafter vide Ministry's 
Order No. 178/2002 issued under F.No. A.32O12/10/2000-pD II (Vol.11) dated 9th 

November,2002 I was posted.as Commissioner, Central Excise (AppeaIs) 
Guwahati. it is a mater of record that in the month of November 2004 I had made 
a formal representation to the board seeking transfer/posting to Mumbai. Since 
no reply to the said representation was received from the board I sent another 
formal request in the month of May 2005 (in proforma-1). 

Annual general transfers in the grade of Commissioner wer affected vide of lice 
order No.83/2005 dtd. 31.5.05. 1 am not aware as to why my request was not 
considered for transfer by the board as my name was not there on the list. This 
has certainly resulted in a feeling of frustration and depression: 

In the present circumstances I am again making another formal request for 
transfer/posting to Mumbai in the following grounds: - 

I have since completed my normal tenure of two years posting on 
03/02/2005. I would like to invite the attention of the board tq certain 
guidelines mentioned in the Incentives for Serving in Remote areas 
like North-East, [G.I,M.F, O.M No. 20014/3/83-E, IV, dated the 14th 

December, 1983 as amended.] And also Ministry's Circular under 
F.No, 0,50/60/2004-AD-I1 regarding Transfer Policy of IRS Group 
'A' officers wherein Guwahati has been shown at SeiaI No.12 to be 
a class ' C' station where the normal tenure is two years. The said 
policy further indicates that officers who have completed their 
tenure iñIaces like North-East, J&K etc... will be gi'/en preference 
in transfers/postings. 
I am an officer of IRS (C & CE), 1980 batch and belong to the state 
of Himachal Pradesh. In view of the above mentioned NOrth-EaSt 

L 
j 
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Incentives I was allowed to retain my official accommodation at the 

station of my last posting i.e. Murnbai. This certainly helped me a lot 

/ as my only Son is currently pursuing hio third yoor of 13.E. 
(Mechanical Engineering) course, in a coliege.in Mumbal. He has 
still two more years to complete his graduation. 

(Ill) 	Maintaining two establishments ias not only been economically 
taxing but it has been quite strs 	u1 also. The present posting for 
such a long (me away from my f;: mily has already started taking its 
toll both economically as well as physically. 

During my service of the last 24 years or so, I have always carried out my 
duties with utmost sincerity and efficiency, wherever posted. It will not be 
out of place to mention that I have some personal obligations as well to 
fulfill as a dutiful husband and asa caring father for my.only son. Now that 
I have completed my tenure in Guwahati, I surely deserve and expect a 
change. I expect that the board will fulfill its commitment as spelled out in 
the North-East Incentives by considering my representation favourably by 
transferring/postuig me to Mumbar 

I would also like to invite the attention of the Board to some orders recently 
passed by the CAT, Guwahati Bench The CAT has taken serious note of 
the recent AGT affected in the cadre of Additional Commissioner where 
some officers were transferred out of North-East in sheer violation of the 
North-East/Board Transfer Policy. If my said request is not favourably 
considered I will also be left with no option but to approach the CAT, 
Guwahati Bench for justice. 

• 	I am looking forward to a positive and early decision in the matter. For this 
act of kindness, I shall be ever grateful to the Board. 

Yours faithfully, 

F. No. Commr (A)IPF/Ghy/04 

(A.K. Pawc)' 
CO M MIS S ION ER' (A PP EA LS) 
CUSTOMS & CENTRAL EXCISE 

GUWAI-!ATI. 

O~\ 
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f 	Copy for information and necessaryaction to: 

/ 	 (I) 	The Member (P&V), Central Board of Excise and Customs, 

	

I 	 Deptt, Of Revenue, Ministry of Finance, North Block, New 
Delhi. 

• 	(ii) 	The Cdrnrnissioner, Directorate of Org. & Personal 

/ 	

•V 	

Management Customs & Central Excise, New Delhi. 
• 	 V:.: : 	(iii) 	The Chief Commissioner, Customs & Central Excise, North- 

• •• 	• • 	. 	 : 	' East Zoe Shillong, Meghalaya. He is requested to kindly 

• V 	
• 	 forward riiy representation to the CBEC for taking necessary 

V 	
action in the matter. 

V 	 COMMISSIONER (APPEALS) 

• •. 	 • 	CUSTOMS & CENTRAL EXCISE 

V 	 GUWAHATIV• 

-V. 
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F.No.A.22011/08f2005Ad,11 
Government of India 

• 	 Ministry of Finance 
• 	 Department of Revenue 

(Centra' Board of Excise & Customs) 

North BoCk, New D&hi 

Dated: September 12, 2005 

EFJQBDEO, 14jQ 

The foflowing transfers and postings in the grade of Commissioner of 
Customs & Central Excise are heresy ordered with immediate effect 

S,NO. Name 

S/Shri/Ms. 

Present 
Posting 

Pasted to 

- 

 

 

Rasheeda 
Hussain 

K.K. Jha 

Delh-CX-1V 
(Faridabad) 

ADG(Vig.), Delhi 

Mumbai CX-V 

Delhi CX-IV 

 C.S. Prasad Delhi Customs- 

(Faridabad) 

ADG, Vig., Delhi 
11(A) 

Vapi CX (A)  K. tJmesh Bangalore ST 

 5.5. Lenka Kotkta Customs Bangalore Service Tax 
(A) 

Guwahati CX(A) Kolkata QCistoms(A) A.K. Pawar 

7. Asif Iqbal Surat CXI1(A) Guwahati CX(A) 

8.. 	• Ranjit singh Ludhiana CX(A) Surat CX(A)-II 

Anoop 
Swaroop 

On reversion 
from deputation 

Daman CX(A) 

K.R. Customs ACC Ahmedabad CX-I(A) 
Bhargava (Export) Delhi 

111 	- Y.S. 
Saharawat 

On reversion 
from COIN 

Coimbatore CX 

posting 

 Devendra 
M ish ra 

Vapi CX ADG (Vig.) Delhi 

 Gautam Ray Settlement 
Commission 

Kolkata Customs 
(Airport) 

Kolkat•a 

/ 



 

 

21 

22. 

H  21 

 

 

(I 	 ti 
27. 

v 

29. 
U 

;, .:-.'.i:. 
.................... 

31, 

32. 

33, 

ADG Valuation, 
Mum ba I 

Pu ne 
Customs(P) 

Bangalore-Cx-
UI 

Bangalore CX-II 
(Adj.) 

Haldia CX 

Service Tax 
Kolkata 

Siliguri CX 

Mumbai Customs-I 
(Gen.) 

ADG Valuation Mumbai 

Pune Customs 

Bangalore CX-III 

Bangalore-Il CX (Adj.) 

Haldia CX 

Service Tax Kolkata 

w ,. 

 Ms. R. UOP JADG(Aud) 
Shakuntala Aurangabad Hyderabad 

 B.P. Sinoh J UOp ADG Hyderabad CX(A) 
(Audit) 
ilyderabad 

 V.T.K it. CDR CESTAT Set-vice Tax Chennal 
1 Nayanar Chennai 

Gregory Serve Tax it. CDR CESTAT 
lChennai IChennai 

18. M. UOP Madurai cxl Bangalore  Orrr  Customs (A) 
I 	 I:IuYvcdIIy 

N. 
Sa s idha ran 

S.D. 
Majumdar 

Lalitha John 

Joy Kumar 
Chander 

D.K. Datt:a 

Kamal Jyoti 

Chander 
Bhan 

C.P. Arya 	Settlement 
	

Siliguri CX 
Commission, 
Murnbai 

P.K. Sirohi 
	

Panchkula CX 
	

Settlement 
Commssjon M .umbal 

Shobha L. it. CDR, Panchkula CX 
Chary Bangalore 

Ramesh Vadodara CX- it. CDR, CESTAT 
Kumar Singla 1(A) Bangalore 

Mala On reversion Vadodara CX (A) 
Srivastava from deputation 

Subash ADG Audit Allahabad CX 
Chander Bangalore 

M.C. Thakur Mumbai Airport Tirupati CX 
CuStoms 

C.M. Mehra Kandla Customs Settlement 
Commissioner, Kolkata 

r 

4 

- 	4 

All the officers mentioned above should be reheved immediately 
under intimation to the Board. No representations whatsoever will 
be entertained before the officers join at their new places of 
postings. The Chief Commissioners should send compliance reports 
regarding relieving and joining of the above officers to the Board by 
20,09.2005 and 27.09.2005 respectively, 

All representations/requests received regarding posting/transfers 
in the grade of Commissioner of Customs & Central Excise stand disposed of. 

(R. K. Kalia) 
TD a-F' 	

L 

-.-•-.-•- 
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CEflL ADM1N1STTIVE TRIBUNAL, GUWAHATI BENCH. 

OriginalAppliCatiOn No. 140 of 2005. 

Date of Order This, the 1501 Day of June, 2005. 

THE HO' LE MR. JUSTICE C. SI VARAJ AN, VICE C HAl RMN 

THE HON'I3LE MR K.V.PRAHLADAN, ADMINISTHATIVE MEMBER. 

.Shri Chaten Rigzhi 
Working as Additional Commissioner 
Central Excise Coinmissionerote 
Dibrugarh. 

By Advocates S/Shri j. L. Sarkar & S. Nath. 

App lican 1:. 

' 

r 	,•, 

- Versus - 

Union of India 
Represen ted by the Secretary (Revenue) 
Ministry of Finance 
Department of Revenue 
North Block,, New Delhi. 

2 	Central I3oard of Excise & Customs 
• 	(through its Chairman) 

• 	North Block,' New Delhi. 

3. ChiefCommissiOfler 
Customs & central Excise 
Shillo'rig Zone'' 
Crescens Building 
I1 G Roa d, Shillong-1 	\ 

/ 

Excise 

% 

=tr& 

... Respondents. 
• Dibrugarh -Assam. 

By Mr.A. K. ChoudhurLAddl.C.G.S.C. 

'-': 	• :' 

g 	as 	Additional 	Coissioner, The applicant is workin 	 mm 

Central. • Excise ConlrniSsiOflerOte, Dibrugarh 	from 6.1 .2003 	on 	his 

trsfer from Mumbal. The applicant is presently aggrIeved by his 
, 

ansfer from Dibrugarli to Kolkata as per order dated 10.6.2005 
•- 	 .. 

(AnnexureD) 	According to the applicant, wlen he wa  s transferred 

F' 



accommodaUoii provided to him in Mumbai to enable his famU 

members to reside there; the children of the applicant are studying in 

• Class Viii and Xli at Guru Nanak Khalsa College, Mum n 
bai uder the 

I 

LMaharashir0 i3oard,of•Edfc8t0f, Mumbai; if the applicant has to 

fy
r• t  

ie) InqulSh 
the quarter in Murnba ihht would jeppardize Lhe 

OCOdCflc 

Vare
It is also stated that the present transfet order 

erS of his children  

Z

ns 
 been issued only tohelp a few persons who made 

representati0 

before the respondentS It is staled that transfer have been effected 

f1tar by some of the offi cers to the 
pursuant to the repreSeflWU0 

d1
etrimeflt of ths applcaflt and similarly situated persoflS.;0 

:tated that the applicant having completed two years of service in the 

VI 
N. E. Region had applied for choice posting i.e. to Mumbai and t:hat 

the said reeSt he has been transferred to OIK8W. 

orin 

We have heard Mr  J L Sarkar, learned counsel for the 

/rplicant arid Mr. A. K. Chaudiir1, learned 1Addt C  G. S. C for the 

Similar cases In regard to transfer and posting of 

Superintendeilt in the Custom and Central txcise Department have 

4

came up before us wherein the pat ties submitted that tt anslei s are 

effected in the month of June against the well 8ccepted nut ms for 

which it is stated that transfer and posting will be efiected only durinçj 

March/April of each year. It is also pointed out titat; transfers are 

•
,eftected to the detriment persons by issuing transfer orders based oil 

{. 	•, 

the 
repreSeflLatiOhl made by other officers. We have disposed of Lite 

S.
said 0 A..s du eclincj the :jppllcant9 therein to make i epi escntatIOI 

before the concerned 
auLhorILiS pointing uL the in egulal ities 

/ 

3 	
in this case also it is seen thdt Li nsfei order (nCXUre D) 

••.. 	•. has been issued mainly considering the represefl ionS made by 



/ 	 3 

ce Lain Additional Commis'ioners and Joint Commissioners ul Custom 
- 

and Centrat Excise (paragi aph 3 of AlinexurL D) We are not sui C as 

' 

	 to whether the respondents havu affot ded oppoi tunity 10 all the 

- jAdditiona! Commissioners/Join I CoIi mission cc s to inakL 

representations seeking for transfer by obtaining option for choice 

posting or otherwise. 

4 	According to the applicant, he had completed requisite 

period of service in the North Eastern Region for getting choice 

posting and had made a request in that behalf. Why his request was 

not considered is not known. That apart, if the transfer of the 

applicant to Kolkath as per the impugned order is sustained, he will 

have to vacate the, residen Lial accommodation provided to Ii im in 

Mumbal which would result in adversely affecting the education of his 

children at Mumbal. Keeping in mind the'lim lied ji risdiction of this 

Trib u ii a! in the in alter of interfering with lii e traci sIr and posting of 

Government officers except in case where there is violation of 
strai%N 

çu tory rules or allegation of malafide, we are of the view that this 

. 	 a1cation can he disposed of at the admission stage itself with 

Accordingly, we direct the applicant to make a detailed 

"- 	presentotion before the Secretary (Reveii tic), Miii istry of Finance, 

Department of Revenue, Central Boardof Excise & Customs within a 

period of two seeks from today. If such a represcntat:ion is received, 

the said authority will consider the same and pass appropriate orders 
IN 

keeping in mind the observations made hereinabove and in 
:'- 

r ccordane'9 with law within n period of two months thereafter. Since 

• ; 	we are prima facie satisfied that the transfer of the applicant from 

j eDthrugarh N. E. Region to Kolkata will adversely oiled the education 

cothe children of the apphcdnt studying at Mumbi if the applu ant i 

J. 

In 
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N 
t'-• 

asked to vacate the reside110l 
accoim0llO )r0Vc1 	

him 

acCOUflt 
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Góërnnientof India 
• Ministry of Finance 

Department of Revenue 
Central Board of Excise & Customs 

Dated : August 9, 2005 

OFFICE ORDER NO 127/2005 

Following transfer & posting in the grade of iointlAdditional Commissioner of' 
Customs & Central Excise are hereby ordered with immdiate effect and until further 
orders:- 

[S.Na Name of Officer UOP/Present New Pce of 	- 

Posting Posting 

 L RAMAKRISHNi\ RAO AUMEDAI3AD 
Cx 

1 -1YDERAI3AD (—'T-11  

 S C \TE.RMA \TIZAG CX DGICCE, DELHI 

A K MONDAL 	. COIMBATORE DIE. OF 
CX VIGILANCE, 

KU LK AlA 
4. * K0LKATA1B}IUBANESHWAR 

B ACHARYA CUSTOMS CX 
(WEST BENGAL 

 K S BHATT 
(P) 
VADODARA CX. CESTAT 

 C SONGATE 	 . 

I 
KOLKATA 

BANGALORE 
SFI1LONG 

CUSTOMS  CUSTOMS(P) 
 K. ASHI. KHIEYi\ KOLKATA SHILONG 

CLS'I'OMS CUSTOMS(P) 
 SHUBHCFHNTAN NACEN AHMEDABAD 

M.UMBAI  CUSTOMS 
 R.S. CHANDEL 	. VIZAG X Dte. of Systems, 

D.P. NAGENDRA KUMAR NAGPUR CX 
DELIlI 
BANGALORE  

CUSTOMS 
IJULIAN ANDRE\V  LC. SHJLLOG CHENNA! CX 

J1 
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I? iMOUANDA S 	 [RANCIU (X'(HFNNAI  

• 	I ___________ CUSTOMS 

 P.K. SUM.AN 	 K0UKA:rA cx \'ADODARA cx 

 M. SRNIVAS 	 AHMEDABAI) MUMBAL CXII 	- 
• CUSTOMS  

(15. C. RIGZIN 	 KOLKATA PUNE CX 
CUSTOMS 

IDcUU CX - 16 C K GOYAL 	-- 	]rnIOPAL'< 

All officers mentioned above should he re1ievtd by 12.08.2005 and a compliance 
report to this effect should he sent by the Chief Commissioner concerned by 
16.08.2005. This shouki be followed by a report containing status regarding 
assumption of charged by the transferred officer against the new post which should 
reach the Board by 611, August, 2005. 

With this order, all representations for posting & transfers in the grade of 
Joint/Additional Commissioner of Customs & Central Ecise received till date stand 
disposed ofV 

(K. KIPGEN) 
Under Sec. to the Govt o1lrdia 

V 

6im 


